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STATEMENT RE: FIX>6 DS IN
ASSAM, NORTH-BIHAR WEST 
BENGAL AND UTTAR PRADESH

Hie Mlnisier ot Home AttiMrs and 
Siaks (Dr. Kalin): It is a matter for 
deep regret that this year again there 
have been disastrous floods in the 
eastern parts of India. Full details 
about these floods. particularly re
garding the extent of damage caused 
are not yet available, but on the 
basi.̂  of the reports that I have so 
far received from the State Govern
ments concerned, the position is as 
follows:—

The worst affected areas ar* Assam 
and Bihar where the flood waters 
have submerged 12,000 and 10,000 
square mile.j; respectively. West 
Bengal and Uttar Pradesti have also 
suffered heavy damages.

The cause of floods in Assam is 
stated to be the silting up of the bed 
of the Brahmaputra which is the 
main drainage channel. This caiued 
Wide-spread floods extending from 
^ i y a  to Dhubri. The first flood 
occurred in tlie middle of *Iune and
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the tecond one from early July rea«li«- 
ing the ^ak  of iti intenaity without 
any appreciable sign of tuhaidexiCA. 
In certain areas, the flood levels hairte 
eroftsed the highest recorded flood 
leve>l of 1981.

Floods in Bihar are maitily due 
heavy rains in the Himalayan subt 
regions of Nepal and in the Himalaya 
during the last three weeks of Jul^ 
1954 which inundated large tracts of 
Nepal and sent down a large volume 
of waters into the rivers emanatint 
from Nepal Terai. This combined witA 
local heavy rains in certain parts of 
the State re.^ulted ih floods of very 
great intensity indeed greater than the 
floods la«l year. Gandak and fCosi 
were in spate and the level of wali^ 
in these rivers was higher than th  ̂
recorded high Ifevels reached in 190i 
and 1927 respectively. The intensity 
ô  floods persist^ for about 4 days 
from 36th to 29th July, 1954 after 
which the water started receding.

In West Bengal extensive deforesta* 
tion in Tibet and Bhutan; heavy pre
cipitation of sand and silt in catch
ment areas of Himalayan rivers and 
unusual rains that altered the courses 
of Himalayan rivers, was the cause of 
floods: while in Uttar Prade?h it was 
due to the spate in the rivers Rapti, 
Rohinl» Gandak, Ghagra, Ami« Kuand 
and Sarju.

In Assam major parts of the 
districts of Lakhimpur, Sibsagar« 
Darrang. Nowgong, Kamrup and Goal- 
para have been affected; while ifi 
Bihar the districts worst affected are 
Purnea, Saharsa, North Monghyr, 
Darbhanga. Mozxaffarpur and Chanv 
paran.
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A total ^rea of over 300 square 
miles comprising of several, towns and 
villages has been affected in West 
Bengal; while in Uttar Pradesh the 
total flood area is estimated to be 
about 300 square miles comprising of 
live districts and 2,500 village. .̂

Fortunately there has not been 
heavy loss of human life. The num
ber of human lives reported to have 
been lost so far are 17 in Assam, 29 in 
Bihar, 9 in West Bengal and one in 
Uttar Pradesh. No correct reports 
are available about the loss of cattle 
in A.>sam. 60 and 500 heads of cattle 
are, however, reported to have been 
lost in Bihar and West Bengal res
pectively. There has not been any 

of cattie in Uttar Pradesh.

The roads in Assam have been 
very seriously damaged and would 
require about Rs. 75.06 lakhs for re
pairs, There ha.̂  also been heavy 
damage to village roads under the 
local boards and many buildings have 
been damaged or washed away. 
Damage to private properties other 
than crops is estimated to be about 
Rs. 8 to iO lakhs. Damages to corps 
have not yet been estimated.

It has not been possible to judge 
the extent of damage in Bihar. How
ever. there have been several 
breaches in railway lines, trunk roads 
arid protective embankments. Damage 
to the crops is very heavy covering 
about 12 lakh acres of Bhadai crops 
and 18 lakh acres of Aghani crops.

In West Bengal as many as 21 roads 
and bridges have been damaged; rail
way lines breached at 4 places; 17.000 
families have lost their dwelling 
houses*; over 50 thousand acres of 
paddy land has been damaged. There 
has al.o been very heavy loss to 
timber which has been washed away. 
Loss of other public and private pro
perty may amount, it is estimated, to 
crores of rupees.

In Uttar Pradesh railway communi
cations were interrupted in I>eoria 
district for a couple of days and two

temporary structures were wa-hed 
away by floods. The crops have 
suffered extensively.

Assam Government have sanctioned 
agricultural loans of Î s. 8,50,000 and 
gratuitous relief of Rs. 1,18,050 from 
State revenues and Rs. 1.49,800 from 
the Governor’i Earthquake Relief 
Fund for gratuitous relief. The reli^ 
Committees in collaboration with the 
District Congress Committees are also 
rendering help.

In Bihar the State Government are 
doing their best to render help to 
sufferers and over 600 relief parties 
using some 4,000 boats are function
ing. All possible medical aid has also 
been given to flood-afTected persons 
amongst whom food and clothing are 
also being distributed. Agricultural 
loans and Natural Calamities loans 
have also been given.

West Bengal have sanctioned over 
Rs. 2 lakhs for gratuitous relief in 
caish; 500 maunds of rice doles; about 
Rs. 2 lakhs for free housebuilding 
infants and Rs. 4 lakhs for agricul
tural loans. In addition they have aL>o 
distributed clc^h, blankets. ' children’s 
garments, milk powder, multivitamin 
tablets and other medicines neces.^ary 
for the relief of affected areas.

Uttar Pradesh Government have 
spent Rs. 35,000 on gratuitous relief 
and Rs. 1 lakh on taccavi. Cane 
Unions have advanced Rs. 1 lakh.

The Government of Assam want a 
sum of Rs. 90.06 lakhs from the 
Centre which they propose to spend 
on gratuitous relief and for repairs 
of P.W.D. roads/buildings/emank- 
ments and village roadSt etc. Relief 
to flood victims will be rendered by 
them in cash and in kind and also for 
their rehabilitation.

Bihar have asked for a sum of 
Rs. 5.48 crores, out of which Rs. 3.42 
crores will be as loans and Rs. 2.06 
crores will be spent on gratuitous re
lief as unrecoverable amount. In 
addition to gratuitous relief, the State 
Government also propose to organise
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hard manual and light manual labour 
schemes; special medical and veteri
nary relief; purchase  ̂ hire and main- 
tenanoo of boats and other schemes 
of relief.

West Bengal want a sum of Rs. 25 
lakhs for gratuitous relief and hbu-̂ e 
building purposes. They also require 
Rs. i lakh for repairs of communica
tions.

Uttar Pradesh require a sum of 
Rs. 25 lakhs of which 50 per <̂ ent. is 
to be treated as loan and 50 per cent, 
as subsidy. They would spend Rs.. 5 
lakh.? on gratuitous relief* ahd 'the 
balance cm taccani loans.

All State Governments have certain 
flood relief schemes suited to the local 
needs arid conditions of the country 
which they put into operation as soon 
as floods start occurring. For example, 
«ach flood-affected district is divided 
into a number of Zones which are 
placed incharge of Gazetted Officers. 
Arrangements are also made for 
storage of foocifrains* etc., at con
venient centres from which they can 
be sent to the flood-affected areas 
quickly. A large number of Govern
ment boats are also kept handy for 
relief and rescue operations. All
arrangements are also made for pre
vention of epidemics amongst human 
beings and cattle. Free distribution of 
food, matches etc., is arranged among 
needy persons. Services oi all cate
gories of Government and public ser
vants in the flood-afTected areas are 
mobilised for the rescue and relief 
work. Services of Home Guards and 
Military personnel are also used
Wherever possible.

Schemes for the prevention of floods 
as a permanent measure by control
ling courses of rivers are under sepa
rate consideration as a part of the 
^*ve Year Plan. The question of 
financial assistance asked for by the 
State Governments is also under
urgent consideration. In the mean
time. services of experts are being 
placed  ̂ at the disposal of the State

Governments where asked for. 
Arrangements have been made by the 
Health Ministry to despatch consider-- 
able free supplies of milk powder, 
multivitamin tablets antibiotics and 
sulpha drugs as also chemicals like 

D.D.T. to the affected areas, jpieachtny 
ppwder as asked for has aloo been 
supplied to prevent the outlbreak of 
epidemics, A part of these has been 
given as free gifts by the United 
Nations International Children’s 
Emergency Fund and the Indian and 
League of Red Cross Societies and the 
re.st .sent from the Central Medical 
Stores. 5,000 tons of wheat have 
supplied out of the Central stocks to 
Bihar at concessional rates; while the 
State Government have also been 
authorised to issue 5.000 tons of rice 
at ^ncesiional rates out Qf their 
stocks. A portion of the subsidy in 
respect of the latter will be met by 
the Central Government. 200 tons of 
rice received as a free gift from 
Burma have been distributed equally 
betwiaî fi ’ Bihar alidf Assaiti. Ite^ ci^  
from other Stite Go^^yhmeiitB for 
medicine. ,̂ foodgrains and clothing, 
where received, are also being met.

This. Mr. Speaker, is a note based 
upon the information which has been 
received by us up-to-date.' ’

Mr. Speaker: What about the state
ment proposed to be made by the hon. 
Minister of Irrigation and Power?

The Mittlster of PUmiliig and Irrl  ̂
gaikm and Power (Shri Naoda): Sir,
I returned here only last night. If I 
have additional information to give 
to the House I will be able to do to 
In a day or two.

Mr. Speaker So he will also make 
a statement. He may take a little 
more time, but let the .‘Statement bi* 
fuller.

Siiri Nanda: On any additional
facts.

Mr. Speaker So that settles the 
question.

m M "  ^ ^  if m s fw
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1 suppose the hon. the Home Minis
ter will supply copies of his state
ment to the Members, not only to the 
Q»<ip.

|dr. Eal|u: May I requiest you to 
â k the Secretary to do it just now?

PAPERS LAID ON THE TABLE

E bpliks to Mjemobanda re: P em an ds 
FOR G rants ( ^ u.w a y s ), 1^54-85

•m  («hrt Aiw«si«>: 1
to )4iy on the Table a copy ê ucb* cf 
cert|dn fur^er staj^ments containing 
replies to certain memoranda received 
from  meinbecs in connectipn with 
pmnancjs for Grants (Railways) lor 
1^54-55. IPIttCfd in Library. See 
No. S-247/54.J .) •'
Declaration re: assignments in Indo

China mh> Notes with Portuguese 
Govxrmaunt re: Portugusse
possessioNs.

Depuif Minister of fivterni l̂ 
(SkrI A m  K. Chanda): I beg

to lay on the Table a copy of each of 
the following papers:—

(i) Declaration by the Govern
ment of India accepting as
signment.- in Indo-China. 
Li*laccd in Library. See 
No. S-248/54.]

(ii) Notes exchanged between the 
Government of India and the 
Portuipese Government on 
the sublet of Fortugulrse 
po^ss^ona in India. IPlaatd 
in Librory. See No. S-249/54.]

COMPANIES BILL
EXTEfrsiON OF time fo r  PRESHNTATfOX

OF Report of Joint Committbc-

Siiri Pataskar (Jalgaon): I beg to
move:

’“That the time appointed for 
the presentation oi the Report of 
the Joint Committee on the Bill 
to consolidate and amend the 
law relating to Companies and 
certain other associations, be ex
tended upto the last day of the 
first week of the next session/^

Hr. Spealwr: The question is:
“Ttiat the time apinoinied f<wr 

the presentation of the Report of 
the Joint Committee on the Bill 
to consolidate and amend ttie 
law relating to Companies a&d 
certain otiier associations, be eoc- 
tended upto the last day of tMe 
first week of the -next session ”

The motion was adopted.

FOOD ADULTERATION ftiLL—contd-
Mr. SpeaJuer: The House will now

proceed with the further considera
tion of the motion that the BUI to 
make provision for the prevention of 
adulteration of food, as reported by 
the Select Committee, be taken into 
consideration.

Shri T. Chuiidliiiri (Berhampore): 
May I ask what happens to item No. 1 
in the Supplementary Liit of Bui»i- 
ness, regarding the modification of
the decision of the Labour Appellatt? 
Tribunal?

Mr. Speaker; That will be laid on 
the Table tomorrow.

Sbri S^dhan Gupla (Calcutta-South 
East): Yesterday I was developing
the point that the Bill, though a very 
salutary one. could not arouse the
general enthusiasm of the country be
cause of the obvious fact that this 
kind of a Bill would be rendered 
nugatory by the big interests involved 
in the production of food. There are 
many big intere.'ts involved n  the




